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86-C of the Act made by it on this ac-
coumts in respect of assessment years
1972-73 to 1982-83 is a# under:—

Claim u/s

35-C of the In-
come-tax act.

Asjgessment year

(Rupees)

1972-973 4,14,948
1973-74 3,34,386
1974-75 1,80 608
1975-76 2,14 513
197457 6,09,885
197%-78 13,49,630
1978-79 13.44,157
1979-80 16.37,103
198i-81 15,55,954
1981-82 16,78,473
1982-83 15,69,159
As per the information presently

available, the assessm#nt upto asses-
smint year 1981-82 have been finali-
sed after due verification of the claim.

Bp#dial Airforce Plane for M.Ps  for
hiz trip from New Delhi to Nagpur

4125, SHIRIMATI PRAMILA DAN-
DAVATE:

SHRI R. L. P. VERMA:

Will the Minister of DEFENCE be
pleased to stats:

(n) whether it is a fact that a spe-
cial Airforce plane wim, provided to a
Member of Parliament for his trip
from New Delhi to Nagpur and back
in the 2nd week of September, 1982;

(b) whether this plane was crdered
by the Congress (I) for its memter to
attend the Congress (I) youth camp
at Nagpur; and
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(c) whether the payment for this
use of special plane has been receiv-
ed?

THE MINISTER OF. DEFENCE
(SHRI R. VENKATARAMAN): (a) to
(c). No special plane was provided to
any Member of Parliament fo:- his
trip from New Delhi to Nagpur and
back during 2nd week of September,
1982. However, UP Raksha Mantri tra-
velled to Nagpur in an I.AF. aircraft
on 15th September, 1982 on official
work. Three Members of Parliament
also travelled with him on the same
aircraft. Amount payable in respect
thertof has been received.

Money given by All India Handicraft
Board to A.V.A.R.D.

4126. SHRI SUBHASH YADAV:

SHRI M. RAMGOPAL RED-
DY.

Will the Minister of COMMERCE be
pleased to state:

(a) whether All India Handicraft
Board has given Rs. 8.60 lakhs «nd Rs
10.53 lakhs to Association of Vclunta-
ry Agencies for Rural Development
(AVARD) an institution, during 1978-
79 and 1979-80, respectively;

(b) whether it is also a fact that this
money Fas been given by the guaran-
tee to other institutions in violation of
Government of India decision No.
8GRF149(2);

(c) if so, what are the details there-
of: and

(d) what action Government have
taken or propose to bg taken in regard
thereto?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI SHIVHAJ V. PATIL): ‘a) Yes,
Sir.

(b) to (d) In the Audit Inspectian
Repori{ dated 29-9-1982, it has been
observed that AVARD has passed cn
the grant to its member agencies. Thp -
question of violation of Govt. of India
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decision, if any, will be examined after
receipt of audited slatements #f ac-
counts from AVARD. AVARD has
been asked to submit their audited
statement of accounts immediate'y.

Paid up Capital Hindustan Lever

4127. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE bhe glea-
sed to state:

(a) whether Hindustan Lever was
started in the year 1933 with ; paid-
up capital of just Rs. 1 lakh arnd
today the paid-up capital of the com-
pany is more than Rs." 2196 lakhs;

(b) whether Rs. 1486.36 lakhs of
the paid-up capital which has mostly
come through capitalisation of ;.rofit
by issuing bonus shares is held by
Uni-lever;

(c¢) whether paid-up capital i.e. Rs.
1036.33 lakhs of Uni-lever consists of
the bcnus shares accrued to 1t and
this is about 72 per cent of the paid-up
capital:

(d) whether this made up entirely
by the bonus shares issued to the pa-
rent company by a subsidiary in In-
dia M/s. Hindustan Lever; and

(e) whether bonus shares have al-
ready been issued about 20 times and
even now Government are under
pressure from the company to capita-
lise its profits through the issue of
bonus shares; if so, the decision?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (e). M/s. Lever Brothers (India)
Private Limited, was incorporated in
India in 1933. The capital of this com-
pany in 1933/34 was Rs. 28 lakhs. As
on 31st December, 1981 the total paid
up share capital of M/s. Hindustan
Lever Limited is Rs. 2916.39 lakhs of
which Rs. 1487.36 lakhs is held by M/s.
Unilever PLC. U.K. It is not correct
that the paid up share capital e¢f Uni-
lever is made up entirely by the bonus
shares issued because out of total share
capital of Rs. 2916.39 lakhs, Rs. 2086.25
lakhs is by way of capitalisation of ac-
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cumuliated profits and share bremium.
Of the Rs. 1487.36 lakhs held by Uni-.
lever Rs. 121482 lakh#& consists of bontg
shares accrued to it which is about
41.66 per cent of the total paid up
capital of the Indian company. T
company has issued bonus shar#s §
times after becoming a public limited
company on 27-10-1956 and also issued
bonug shares 12 times before conier-
sion into a public company.

No application for further issue of
bonus shares is at present under con-
sideration of Government.
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